. T HE CENTRAL ADMINISTRATIVE TRIBUNAL AT 3 HYDERABAD
-  OW.ANO. 312 f95 |

. . L
Dated t 15.3.05,
1. A,Rusha} Rao, = S ]
- 2, N,Veena Devi, - * S |

. - H.Sai‘aSWsa!ﬂ‘li--

5. V.S.Prabhakar,
6. X.Annapurna, T ,
7+ Mohd.Faqeed Ahmed, _
" 1. sr,Superiitsndent, Telegraph Traffic,

- Hyderabad Division, Hydexabad, A
2. The Chief Superintendent of Central
~ Telegraph Office, Hyderabad, o
.3, The Supdt. Telegraph Traffic, Guntur

' Division, Cuntur, - R
- 4. The supdt. Telegraph Traffic, Warangal
-+ Diwvision, Warangal, ‘ :

.5, \‘ki‘h'e Chief Ceneral Manager, Telecomminicae
_ tiﬂns.s A.opnj H}"d_ex_'abad. - . ' .
" 6. %s-ﬂiréét;or‘ General, Telecommnications, .
: Dept, of Telecommunications, rep.by Govt, :
of India, New Pelhi, ST g
8, The Director, Telégrgph Tratfic, P
- AJP.Circle, Hypderabad, - se» RESPONDEN S
- Counsel for thie Applicants : Mr.K.Verikateswar Rag,
Coutigel for the Regpondentss Mr,N.R,Devraj, sr.cesc,
. CORAM e o
~ The Hon'ble Sri Sustice V,Neeladri Racs Vies Chalrman
4 ‘the Hon'ble Sri R,Rangaragan, Member (Admn, ). S
(A8 por Hon'ble Sri R,Rengarajan i Member (Agmn,).
.. Beard Sri X,V,.Rao, Learned Counsel for the applicants
and & H,R.Devraj, Learned Counsel forthe Respondents,
20 . In this applifation 8t.23,2.95 £1led U/6.19 of the
- A §T.Act, 1985, the applicants at Sl.Ho.1 to 7 who were working
.as Short Duty/RTPs Telegraph Assistants under the Chief Super=
intendent b’f‘ €10, Hyderabad and the applicant at S.No,8
was working as RM/RTPTA under the controlof Superintendent
Telegraph Traffic, Warangal Divieion, Hanamkonda, prayed for
- a declaration thatthey are entitled for the grant of
' P.B.Bonus 2t the rates applicable to the regular Postal/
- Shorting Assistants botween the period from 1981 to 1990,

- and for a further direction to pay the arrears of bonus to which

the ;appucants are eligible, “he Details such as joining as
short dﬁty ag SD/RTPg telegraph Agaistants and their x:e_gularis‘a-
“tion as Telegraph Agsistants are ghown in Annexure-I .ﬂlad\ %
along with this 0,A, o |
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Y Ldoor in gxantinq P L, Borius, It wns- furmem held that OA
y Honus if they have put in 230 gayw .of service aach year enamg

. monthly smplaymm deuemmea by <3j.viaarg the total eniploymentas
S ﬁar sach. awmung year of eligs.bnity by 12 anﬁ subjeﬁt to mhe

- and In 0.A.1423/08; 6%, 28.11,94 of this Bench wisre the

. 0.B173/89. e the quam applicante herefn are in the sane

. situation. s thaapplicanw in ©0,A171/86 Gecided by the |
. Ernsiulom Bench, and in 0.4 (Hop 458/91, 61304 end 132¢/94

' of thip Bench, we qae no resson in not extending the seme banélii’

" o the &-pilcante in this OB algo, Learned .counsel for the

) Ly juﬁ@mms _quaéeq.@ma._ _ S L S |

S

ﬂzw

C3e | appumnhs aem:é& that they. are aeiecz&ed aftor
' -tmamyi.ng in the oxamination préacrihaﬁ for it and

psrﬁaxmd WMbatﬂ.va&y and gijatiliatively the same work as |

., that of regua.ar Telagraph Agsistants shenever thcay were
_engaged interminately egainst the regulac sorting |
-ﬂsammum. BY ﬁangang them the bonefit of Pu¥,. ‘Bonus duxing
. thae periods mni;.if:ne& in Pnncxureeh,i £iled with this O,A, K
" dhen i:hay worked a8 Shork Telegraph Agei tants allowed by the . |
DG mpt..c:ﬁ Popts, letter At.5.10,88,. thoy have been mbgwteaw

-t hmme 6$.aﬁr£mnat1tm in violation uﬁ m.».m and 16 of ﬁw “.

.-Gunatimtibn. Henﬂe. tma 01’5 haa b:ma ﬁlc <3 wit:h the above prayoﬁ

6 az,a.na,.:,m/ag. at, w.a.@a on.the fme ‘st Eznaknlam ;

Bench waz decided on tha pasis of ths decision in 0.A.628/89 on

- the-£ile of the samo. Bmch. %tm mtz&o in that juﬂgemant wethat‘.

no diat.imtmn can be ‘made uhetwaen on RIP worker and a cssubd
that m:» aanﬁ&aaﬁw ika casual xahmﬁm am aﬂutiodee P,

&dw st mmh; for 3 yesrs-or mores it is further held fn that |
OA that smount af @.?. Bonus wmm bo bﬁmﬁﬁ on their average

canrﬁitizms pmscmbeﬁ £ron ﬁm o timeu , o

'5. . similar orddra ware algo mawﬂ by - this Crivunal in
Oeh A50/94, Oty 2&-4.9& areby mﬁtmwm aca ﬁzmilatiy
ai‘&uateﬁ to that of Eha applicenta in 9&,1’??.{69 of the

- Ernamlam aﬁﬁd‘la $imimr arders were :a:.aa passed by this -

Tribunal Sn0.h.ABA 88, d8.23.4.95 and Gude ,613/94 au.au&.m

applicants are similaxly plama to that of the azapiimama in

reapondents aleo cledrly submitted that s case i covared |
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Be In the mmit. this appucatian ie allowed wim A
-diroction to the reapondents to grant totheapplicants the

pohme benoflt ap mixm granted by Ernakislen Bonch and

' this Eench of ths ' in e sfornsald cases quotod 4n

para 5 aboeve, The direction should be complied within a

perioé of 3 months £rom eha date nf cmunicauan of

ﬁhiﬁ Qrdérn

g2 . The oé is ordered eccordingly, No costs.

. CERTIFIED YO WS TRUE COPY’
Dated 3 ' o
. Court Offiietsl
Gentyal AMninigtrative ’rribunal.

Hydoraked Bonch g
- Hyderabad,
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, Dt,23-5-199

~ : From. ,

N A, Ravindranath,
Sr. T,O.A(TG),
T.C,Metpally, ' |
Karimnagar—505325.

To
The Chief General Manager,
Telecom A.B.Circle.Hyderabad.

Respected Sir,

Sub: Productivity Linked Bonus - Payment
to REP Telegraph Asst. AgRavindranagh.

Ref: Judgement delivered by Hon'*ble CAT,
'Ernakulam Benth in 0.A.No,171/89, and’
Hyderabad Bench in 0.A, 611/94 and OA
No, 312/95.

,! I

*w

I submkt that I was appointed as Telegraph Asst,
in 1982 and workead as such till I was regularised duringpﬁgy_
1988, I kave been working en par Wlth regular Telegraphists
eversince my appointment as Short. Duty Telegraphist.

-

There are geveral judgements. delivered by Benchs
of Hon'ble Central Admn,Tribunal in respect of paying pro-
ductivity Linked Bonus recently ending with the Judgement
of Hyderabad in 0.A, No, 312/95 dt.15-3-1995, supported by
Judgement of Ernakulam Bench in 0,4 Nb.171/89 directing
payﬁent of Productivity Linked Bonus to RTP Staff on par
with regular staff in O.A.No. 611/94 was filed by one Sri
T, Diwakarbabu Postel Asst, ffom Anantapur. Division. It
is also learnt that the arrears of productivity linked
bonus were paid in several postal and TEIection Divisions.

1

Staff working in Ernakulam and Anantapur Divisions and there- ;

I submit that I am also similarly pbaced as RTP ol

fore covered by the Judgements.~ I therefore, request
you, Sir. to immediately order payment of Pnnductivity
Linked Bonus on par with regular staff during the yeaEs
1982 to 1988 in due respect to the Judgement mentioned
above as I am entitled. _ -

l

Yours. faithfully.

. 8@ =, -
{a, Ravindranath)
TOA(TG) TC, Metpally.

Karimnagar. i '

//erug copy/f

\



...‘\

Gs

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No, 1540/97 Date of Order : 18,11,97
BETWEEN 2

A.Ravindranath ',.'Applicant.

AND

1, The Chief General Manager,
Telecom, A.P.Circle,
Doogsanchar Bhavan,
Hyd erabad, '

2, The Director General, Telecom,
Department of Telecommunications,
New Delhi,

3. The Telecom District Manager,
Karimmagar, Karimnagar District,

HON'BLE SHRI H.RAJENDRA PRASAD : MEVBER (ADMN,)

ORDE

— —

X As per Hon'ble Shri H.Rajendra Prasad, Member (Admn,) X

Mr,K.Venkateswara Rao, learned counsel for the applicant
and Ms.Shama for Mr,K.Ramulu, learned standing counsel for the

respondents,
Hx
\

in a2

Ardhra Pradesh, . «s Respondents,
Counsel for the Applicant .. Mr,K/Venkateswara Rao
_ counsel for the Respondents .o Mr.K,Ramulu
{ -
CORAM:




Judgement in 0.,A,1499/94 disposed of on 27,10,97. The said

! AL
LN ] 2 L IS
2.  The facts of this case are amply covered by the

judgement was based on a decision of Honouwrable 'Sup‘reme Court

( 1997 (5) Scale 304 Union of India and Another Vs, K.N.S_iva Das.

and Others),

3. In view of the position contéined in the 'said judgement‘ )

the 0, A ~is dis~allowed at the admission Stage ?nd disposed of
f"

accordingly. ,No costs, l

( H.R A PRASAD )
Merber | (Admn;) -

Dated : 18th November, 1997

(Dictated in Open Court)
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0.A,.1540/97,

Te '

1. The Chief General Manager,
TeleC@m, A.P.CiICle,
Deersanchar Bhavan, Hyderabad.

2., The Director General, Telecem,

Dept .ef Telecommunicatiens,
New Delhi.

3, The Telecom District Manager,
Karimnagar, Karimnagar Dist .A.P.

4, One copy te Mr . K.Venkateswar Rao, Advocate, CAT.Hyd;
6. One copy teHHRP.M(A) CAT.Hyd.

7. One copy to D.R.(A) CAL, Hyd.

‘8. Cne spare copY.
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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
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Admitted and Interim directions issuved.

Al lowad
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